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COMPLIANCE AFFIDAVIT ON BEHALE
OF NAGAR NIGAM DEHRADUN (RESPONDENT

NO.4)
Original Application No. 417/2022

Niranjan Bagchi
Applicant
Versus
State of Uttarakhand

Respondents

Affidavit of Praveen
Kumar, aged about 31
year, S/o Shri Sitaram

Barnwal,  presently
posted as Additional
Municipal

Commissioner, Nagar
Nigam, Dehradun.

Deponent

//the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1. That the deponent is presently posted as the Additional
Municipal Commissioner, Nagar Nigam, Dehradun and is

competent to sign and swear the instant affidavit.
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That the matter v&7li5d7before this Learned NGT on

18.08.2025, wherein this Learned Tribunal was pleased to

pass, inter alia, the following order: -

“12. The State of Uttarakhand and its instrumentalities
including official respondents impleaded as respondents no. 1
to 8 are directed to provide the requisite information to
NMCG within three months and Director General, NMCG is
directed to take action as per provision of the Section 6(3) of
the River Ganga (Rejuvenation, Protection and Management)

Authorities Order, 2016 within six months.

13. Further Action Taken Reports may be filed by
respondents no. 1 to 8 within two weeks next to three months
and by respondents no. 9 to 12 within two weeks next o sex

months.

That in compliance of the aforesaid direction of this Learned
Tribunal, the instant compliance affidavit is being filed to

bring on record the action taken by the answering respondent.

That consequent upon the last hearing, a show cause notice
dated 24.03.2026 was issued by the National Mission for
Clean Ganga (NMCG) with regard to structures situated in
the active flood plain of River Rispana. In the said notice, it
was stated that the Joint Committee constituted by NMCG
had submitted its report dated 27.02.2026, identifying 06
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structures/sites falazvﬁ&he active flood plain (one in

five-year flood return zone) of River Rispana, namely:
a. Nagar Nigam SamudayikSochalaya.
b. Govt. Transformer Room.
¢. Samudayik Bhawan
d. Jal Sansthan Pump House near Samudayik Bhavan.
e. Nagar Nigam SamudayikSochalaya

f. Govenment Primary  School  RajkiyaPrathmik
Vidyalaya, Chander Road.

That NMCG has opined that the aforesaid 06 structures are
liable to be removed from the active flood plain of River
Rispana, and in that view of the matter, the aforesaid show
cause notice was issued to the  answering

respondent/deponent.

That at this juncture itself, it is pertinent to clarifythat out of

the 06 structures only 03 structures belong to Nagar Nigam.

That the Municipal Corporation, Dehradun, has already
caused removal of Site No. 1, Adhoiwala Community Toilet,
on 16.04.2026. It is further submitted that the process for
relocation of the remaining operational community building

and community toilet is presently underway.

In so far as the remaining three structures are concerned,

since they do not belong to the answering respondent,letters

%



were issued by .&Zﬁﬁ respondent to the concerned

departments, namely the Directorate of Primary Education,
Dehradun, Uttarakhand Jal Sansthan, Dehradun, and
Uttarakhand ~ Power  Corporation,  vide letter no.
1306/Bhoomi-2025-26 ~ dated ~ 28.03.2026, letter no.
1307/Bhoomi-2025-26 dated 28.03.2026, and letter no.
1308/Bhoomi-2025-26  dated ~ 28.03.2026  respectively,
whereby information regarding action taken by their

respective department was sought.

9. That in continuation of the above, a further communication
dated 17.04.2026 was also sent by the deponent to the
Director General, NMCG wherein NMCG has been informed
about the replies received from the concerned departments.

The same are being brought on record as under:

a That vide reply dated 04.04.2026, the District
Education Officer (Primary Education), Dehradun
district, informed that the matter had been
communicated to the Director of Elementary Education,
Uttarakhand, Dehradun, and it was stated that
Government Primary School, Chander Road and
Government Upper Primary School, Chander Road are
situated in the same premises, where presently about

140 students and 120 students are studying respectively.

It was further stated that, since both schools are situated
in the same premises, both institutions would be

required to be shifted, and for immediate/temporary
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purposes the;?’;ZyGeQniﬁed to Government Primary

School / Government Upper Primary School,
Dalanwala. It was also informed that the matter is to be

processed by the Elementary Education Department.

. That vide communication dated  06.04.2026,
Uttarakhand  Jal Sansthan informed the Director
General, NMCG that the pump house situated near the
community hall is used for filling the overhead
reservoir located at Balveer Road, Dalanwala, and
supplies drinking water to approximately 3,000
households. It was further stated that tube wells are
generally established near the banks of rivers, ponds
and lakes to ensure uninterrupted supply of filtered
drinking water through borewells. In view thereof, it
was stated that maintenance of the tube well in question
is essential for ensuring uninterrupted drinking water
supply to the general public. It was further informed
that the process for identification of a new site and for
securing funds for relocation of the tube well is

presently underway.

lhat vide letter dated 01.04.2026, the Executive
Engineer, Dehradun, Uttarakhand Power Corporation,
addressed a communication to the Additional Municipal
Commissioner, Dehradun, stating that the information
regarding the structure mentioned at serial no. 02 of the

list was incomplete, on account of which site inspection
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of the said 3\2\6 1ould not be undertaken. In

response thereto, the Land Section of the answering
respondent forwarded the site inspection details to the
concerned department on 04.04.2026. Further action in
that regard is to be taken by the concerned department.
In this connection, letter dated 17.04.2026 addressed to
the Director, NMCG is herein marked and filed as
Annexure No. 01to this Compliance Affidavit.

10. That the deponent is a responsible Government servant
having the highest regards for the Learned Tribunal and
orders passed by them. The deponent has always made her
sincerest efforts to carry out the orders passed by this Learned
Tribunal in its letter and spirit and shall continue to do so in

the future.

Déponent

7 ggriﬁcaﬁon: -

} Verified at Dehradun on gg day of April, 2026 that the
“dontents of the compliance affidavit are true and correct to the best
of my knowledge and belief based on the official record andnothing

it

is false and no material has been concealed therein.
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Identified by

Deepak o.,bx.l
Alvolafe
Uk ]2y

(Rajendra Sin ']\‘\
Advocate & Nota
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